MAHARASHTRA POLLUTION CONTROL BOARD
Regional Officer- Navi Mumbai

ACTION TAKEN REPORT

IN COMPLIANCE OF ORDER DATED 6/5/2019 OF HON'BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO 305 OF 2019 FILED BY

K KUMAR, CONCIOUS CITIZEN FORUM VS STATE OF MAHARASHTRA




ACTION TAKEN REPORT

In compliance of this Hon'ble Tribunal order dated 6.5.2019, the Board has
issued letter vide letter dated 10.5.2019 to all concern authorities to convey a meeting
to comply with the order dated 6.5.2019. In accordance with the same the District
Collector-Thane has conducted meeting with the CIDCO, District Mining Officer, Navi
Mumbai Municipal Corporation and MPCB on 27.6.2019. in the said meeting, the District
Collector has directed to concern department to submit their report with respect to
grievances address by the applicant. A copy of letter issued by District Collector is

enclosed and marked as an Annexure "A".

As per directions given in the meeting before the District Collector on
27/6/2019, Maharashtra Pollution Control Board has received reports from Navi Mumbai
Municipal Corporation, CIDCO Navi Mumbai, District Mining officer and Dy. Conservator

of forests Thane Division. The reports are as follows:-

1. Report of MPCB dated 29.6.2019:-

As directed by the District Collector, Thane Board officials have carried out site
visit at M/s Bhumiraj Builders Pvt Ltd, Formerly known as M/s Iraisaa Developers
Pvt Ltd, at Plot No 3,4,4A, sector 30 and 31 CBD Belapur, Navi Mumbai on

29.6.2019. The Officials have reported as follows: -

1. PP has obtained Consent to Establish dated 11/1/2011 for construction
of residential project at the aforesaid site for Total plot area-53,200 sq.
mtr, Total built up area (BUA) 1,38,167.61 sq. mtr., which was valid for
5 years and after expiry of the said Consent, the PP has obtained
revalidation of consent to establish from MPCB on 12.02.2019 for Total
plot area-53,200 sq. mtr, Total built up area (BUA) 1,38,167.61 sq. mtr.
Copies of said consents are enclosed at Annexure -"B" collectively.

2. PP has obtained Environmental Clearance from Environment
Department, GoM on 31 January 2011 for Total plot area-53,200 sq, m.,
Total construction area-1, 38,167.61 sq. m. Same is revalidated on
26.02.2019 for period up to 29.01.2025. A copy of said EC is enclosed at
Annexure "C",

3. PP has established site office and started construction work of 4 nos. of

buildings.



4. PP has submitted copy of affidavit in Board prescribed format regarding
compliance of conditions of EC/CRZ and C to E. A copy of said affidavit

is enclosed at Annexure "D’,

As per the EIA Notification issued by MOEF, Govt of India dated
14/9/2006, the construction activity having built area more than 20,000 sq
meter falls under Orange Category of consent management. An abstract copy of
said Notification dated 14.9.2006 is enclosed and marked as an Annexure "E".

Accordingly, the Board has granted consent to establish vide letter No
BO/RO(HQ)/Navi Mumbai/CE/CC-02 dated 11/1/2011 to M/s IRAISSA Developers
Pvt Ltd, Navi Mumbai, subject to certain terms and conditions. It is submitted
that the said project is under construction stage & conditions have been
complied by the project proponent. After completion of said construction, the
Project Proponent shall apply for consent to operate (condition No 11) as per
the consent to Establish granted vide letter dated 12.2.2019. The Project
Proponent has submitted an Affidavit stating the compliance of EC/CRZ and
Consent to Establish Conditions. A copy of said report dated 29.6.2019 is

enclosed and marked as an Annexure "F’.

Report received from NMMC dated 04.07.2019 :-

It is submitted that the Navi Mumbai Municipal Corporation has communicated

vide letter dated 4.7.2019 as follows:-

I. CIDCO vide its Lease Agreement dated 05/09/2008, 16/06/2008 and
27/04/2009 has allotted Plot No. 3, 4 & 4A in Sector-30/31, GES, (Agroli),
CBD Belapur under 12.5% Scheme for Residential and Commercial
purpose to Shri. Govind Narayan Puranmal Mundada and Others from
Village bearing Wagivali, District-Raigad in lieu of acquisition their land.
The above referred land bearing Plot No. 3 and 4 admeasuring 50,500 sq.
mts has been transferred to M/s. Iraissa Developers. Further Plot No. 4A
has been allotted to M/s. Iraissa Developers vide Tri-Partite Agreement
dated 27/04/2019. The Lease Hold Rights of these lands has been
transferred to M/s.lraissa Developers Pvt. Ltd by CIDCO vide Tri-Partite
Agreement dated 20/04/2009 and 04/05/2009. The Total area of the

plots is 53,200 sq. mts with a permissible FSI of 1.5,
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As per the provisions of Development Plan (Copy enclosed) sanctioned
by State Government in 1979, the land bearing Plot No. 3, 4 & 4A, Sector-
30, 31, GES, (Agroli), CDB Belapur is falling in Residential Zone and
therefore, NMMC vide its Commencement Certificate dated 24/07/2009
has issued Development Permission with an FSI of 1.5 for residential built
up area of 67523.51 sq. mts. and commercial built up area of 11710.48

sq. mts, Total built up area of 79233.99 sq. mts.

NMMC vide its letter dated 18/03/2017 has revalidated CC up to
19/01/2018 and has been further revalidated till 18/01/2019 vide its

letter dated 24/01/2018.

CIDCO vide its letter dated 26/05/2017 has permitted lease changing its
company name from M/s. Iraissa Developers Pvt. Ltd., to M/s. Bhumiraj

Builders Pvt. Ltd.,

NMMC vide its revised Commencement Certificate dated 02.06.2018 has
issued Development Permission on the plot with a residential built up
area of 8084.516 sq. mts. and commercial built up area of 601.414 sq.

mts, Total built up area around 8685.930 sq. mts.

NMMC vide its Certificate dated 28.02.2019 has issued Part Plinth
Completion Certificate to the Building No. 2, 3 & 4 on land under

reference.

The NMMC vide its revised Commencement Certificate dated 02.05.2019
has further issued Development Permission for an additional area of

4239.44 sq. mts, Total 12925.373 sq. mts built up area.

Environment Department, Government of Maharashtra vide its letter
dated 31.01/2011 has accorded Environment Clearance to the
development permission proposat on land bearing Plot No. 3, 4 & 4A for
a validity of 5 years. Thereafter Environment Department vide its letter
dated 26.02.2019 has extended the validity of Environment Clearance
further up to 29.01.2025. As per conditions of Environment Clearance, it

has been observed that the project proponent is required to give six




monthly reports to respective regional offices of MoEF and respective
zonal offices CPCB and MPCB MOEF regarding compliance of conditions
of Environment Clearance. Further, the information regarding the
environment statement of each financial has to be submitted by the
project proponent to the MPCB, MOEF at every year. Therefore,
Environment related issue is being monitored by MPCB with regard to

Environment Clearance.

IX.  Deputy Commissioner (Garden), NMMC vide his letter 29.06.2019 has
submitted his report as directed by Hon’ble Collector, Thane in the
meetiﬁg held on 27.06.2019. Accordingly Garden Department in their
report (copy enclosed) has stated that “Land owner M/s. Bhumiraj
Builders Pvt. Ltd., has not made any application regarding shifting /
cutting any tree in the project on the land under reference to the
NMMC’s Tree Authority and Tree Authority, NMMC has not issued any
permission for tree cutting and shifting in this project. In view of the
complaint under reference, the Garden Department, NMMC has made a
site visit to the project under ref. and noted that, no tree cutting is

observed on site.

X.  Hon'ble National Green Tribunal (NGT) in its Order has stated cutting of
hill and trees cutting in Parsik Hill area near Belapur. However, the
Parsik Hill range extends from Belapur till Digha in vast area. Therefore,
Revenue Department, Thane may confirm whether the complaint
reference site comes under Parsik Hill range or not. A copy of said NMMC

report dated 4.7.2019 is enclosed and marked as an Annexure "F",

Report Submitted by CIDCO, Navi Mumbai dated 03.07.2019:-

The CIDCO, Navi Mumbai has submitted its report dated 3.7.2019 stating that
above 60-83-8 H.A land waghivali village was acquired for the Navi Mumbai
Project from Land owner Mr Jugalkishor H Mundra. While acquiring land Award
was declared in the name of Mr Jugalkishore H Mundra and others.
Compensation and possession receipt is in the name of Mr Jugalkishore H

Mundra. Also in record of Gaav namuna No 7/12 the name of Mr Jugalkishore H




Mundra is recorded and the acquired land plot was allotted to Mr Jugalkishore
H Mundra and others under scheme of 12.5% and the award was declared in 2002

according to land acquisition Rules, 1894.

In respect of acquired land, Agreement to lease of plot No 3, Sector-
30/31 Area 9600sq mtr, Plot No 4, sector 30/31, area 40900 sq mtrs and lot no
4A, Sector 30/31, area 2700 sq,mtrs was executed on 11.9.2008, 16.6.2009 and
22.4.2007 respectively. Accordingly, to Navi Mumbai Development Plan, Plot
No 3,4 ,4A, Sector 30/31, Belapur comes under survey no 18,19,20 and 53 and
the said land is notified as Residential Zone. A copy of Navi Mumbai

Development Plan is attached.

As per the Google Image of the year 2003, 2005 & 2007 no green Forest
was found under above mentioned plots and according to recent Google images
of the year 2015 to 2019 no green cover as said under aforesaid plots. Google
Images is attached for ready reference. A copy of said report dated 3.7.2019 is

enclosed and marked as an Annexure "G".

Report received from Mining Officer-Thane dated 5.7.2019

As per the report of Tahsildar, Thane the excavated quantity of minor mineral
is being used on the construction place. Hence, as per the Govt. Notification
dated 11.5.2015, no necessity of recovery of royalty from the Bhumiraj Builder.
Hence, Tahsildar Thane disposed of the matter as for as the notices issued to
the said builders are concerned. A copy of said report dated 5.7.2019 is enclosed

and marked as an Annexure "H".

Report received from Forest Deptt, Govt of india dated 28.6.2019

(i) Total area in the Parsik Hill is divided in two municipal corporation i.e.
Navi Mumbai Municipal Corporation and Thane Municipal Corporation.
The forest area within the limits of these municipal corperation is in
jurisdiction of Thane Forest Division. The complaint mentioned area of
plot not 4, Sector 30,31 Parsik Hill Navi Mumbai is not a forest area and
not under administrative control of Forest Division. A copy of said report

dated 28.6.2019 is enclosed and marked as an Annexure "I",

After going through the reports submitted by all above concern

authorities, it is concluded as follows :-



(i) The Forest Department has reported that the complaint mentioned area
of plot-4, Sector 30,31 Parsik Hill Navi Mumbai is not a forest area and

not under administrative control of Forest Division.

(i) The said Plot area falls under Residential Zone as per the Development

Plan submitted by Navi Mumbai Municipal Corporation.

(iii)  CIDCO authority reported that, As per the Google image of the year 2003,
2005 and 2007, no green forest was found under above mentioned plots.
Similarly, according to the recent google images of 2015 to 2019 no green

cover as seen under the aforesaid plots.

(iv)  Navi Mumbai Municipal Corporation has reported that no tree cutting has

been observed on site,

(v) MPCB is not competent authority to take action in respect of cutting of
hilly terrain. In respect of Hill cutting issue, the competent authority is

District Mining Officer.

(vi}  The District Mining Officer, Thane has reported that the =xcavated
quantity of minor mineral is being used on the construction place.
Hence, as per the Govt Notification dated 11.5.2015, no necessity of
recovery of royalty from the Bhumiraj Builder. Hence, Tahsitdar Thane

disposed of the matter as per as the notices issued to the said builders

are concerned.

Endt A[A -

{Dr. Anant Hayshvardhan)
Regional Officer-Navi Mumbai



Annexure - R’

Retigat/T-2/NGT/Kavi- /2019
Dated :- ©5 /07204

To,
Regional Officer,
Mabharashtra Pollution Control Board,
Raigad Bhavan, 7% Floor,
Sector 11, CBD Belapur,
Navi Mumbai- 400614.

Subject - Application No. 305/2019 Filed by Mr. K. Kumar
Conscious Citizen Forum V/s State of Maharashtra before
National Green Tribunal in respect of cutting of hill
terrains & trees in Massive Scale of Parsik Hill at Belapur,
Navi Mumbai.

Ref- 1) Your E-mail Dated 18/6/2019
2) Your E-mail Dated 03/7/2019

With reference to your E-mail Dated 18/6/2019, meeting of concerned
departments was held on 27/06/2019 at collector office thane. As per discussion in the
meeting it was decided that concerned departments should submit their report to
Maharashtra Pollution Control Board for further compliance and submission to
Hon’ble National Green Tribunal, Principal Bench, New Delhi.

Along with the action taken report from respective departments, Tahsildar,
Thane have submitted report on 05/07/2019. As per his report the excavated quantity
of minor mineral is being used on the construction place, hence as per the Govt.
notification dated 11/05/2015, no necessity of recovery of royalty from the Bhumiraj
Builder. Hence, Tahsildar Thane disposed off the matter as for as the notices issued to
the said builder are concerned. You are requested to consolidate the report from all
departments and prepare consolidated report at the earliest.
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X Encl- Report of Tahsildar, Thane dated 5/7/2019.

301 RTegT T ~IRTEEIR, HISHTST, IO (ufead) et a foTegr I - ¥00£09.
Fud F. 0 — I3 3§3¢ /3% qu39 /3 = ':f ff'a collectorofficethane@gmali.com = Website : www.thane.nic.in




Armexyre - B

MAHARASHTRA POLLUTION CONTROL BOARD

Kalpataru Point,

Tel : 2402 0781 /2401 0437 A

;ax : 2402 4068 i 2nd, 3rd & 4th floor,

listt us af . Opp. Cineplanet,

Website : http://mpcb.mah.nic.in W Near Sion Circle, Sion (E),
N Mumbai - 400 022.

E-mail rmpcb@vsnl.nst
EIC No: NM-2038-10

Infrastructure Project/LSi
Consent No. BO/RO{HQ)/Navi Mumbai/CE/CC- 07— Date: // /01/2011

Conéent to Establish under Section 25 of the Water (Prevention & Control of
Poliution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Poliution) Act, 1981 and Authorization under Rule 5 of the Hazardous Wastes

~ {Management, Handling & Transboundry Movement) Rules 2008.
[To be referred as Water Act, Air Act and HW (M,H &TM) Rules respectively].

Consent to Establish is granted to,

| M/s. IRAISSA Developers Pvt, Ltd,

"Bhumiraj Hills”, Plot No: 3,4,4-A, Sector-30 & 31,
CBD Belapur, Navi Mumbai — 400614

Located in the area declared under the provisions of the Water Act, Air Act and
Authorization under the provisions of HW (M,H &TM) Rules subject to the provisions of
the Act and the Rules and the orders that may be made further and subject to the

following terms and conditions:

The Consent to Establish is valid up to Commissioning of the Project or 5 years
which ever is eatlier.

For development of land / plot as new construction activities for construction of
residential project-named as M/s. IRAISSA Developers Pvt. Ltd, "Bhumiraj Hilis”, Plot
No: 3,4,4-A, Sector-30 & 31, CBD Belapur, Navi Mumbai ~ 400614 on total plot area of
53,200 sq. mtr, Permissible BUA of 79,800 sg.mtrs, Proposed BUA (as per FSI) of
79,089.51 sq.mirs & Construction BUA of 1,38,167.61 sq. m including utilities of
residential project as per construction commencement certificate issued by local body.

This project requires Environment Clearance under EIA Notification dt: 14/09/2006 of
MOEF, GOI as amended on dt: 1/12/2009. Therefore the effective date of this consent to
Establish shall be from the date of obtaining Environment Clearance from Competent

authority by the project proponent.

. CONDITIONS UNDER WATER (Prevention & Control of Pollution) ACT, 1874: -

(i) The quantity of sewage effluent from above construction project shall not exceed 575 m®/day,

(ii) Sewage Effluent Treatment: The Applicant shall provide a comprehensive sewage
treatment plant and treatment as is warranted with reference fo influent quality and

corresponding mode of disposal and operate and maintain the same continuously so as

to achieve the quality of treated effluent to the following standards: -
Not to exceed 6.5t09.0

1. pH

2. Suspended Solids Not to exceed 100 mg/l.
3. BOD 3 days 27 °C. Not to exceed 20 mg/l.

4. Fecal Coli form Not to exceed 500/100/ ml.
5. Residual Chioring Not to exceed 01 mg/..
6. Detergent Not to exceed 01 mag/l.
7. Floating matters Not to exceed 10 mg/l
8. CcoD Not to exceed 50 mg/l
2
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(v)

10.

1.

Sewsge effluent Disposal: -
The treated domestic effiuent shall be 80 % recycled and reused for flushing, gardening
C Sewer line. In no case, effluent shall fing

and remaining shall be discharged into NVIM
its way to any water body directly/indirectly at any time.

< he project proponent authorities should opt environmental friendly
-technologies like ozonation, UV treatment etc by replacing chlorination]
Non-Hazardous Solid Waste: -
~ The total quantity shall be segregated and treated as follows: -
Sr| Type of Segregated soiid Quantity | Treatment Disposal
~ waste _Kg/Day) :
1. Wet Garbage 1,511 composting ’
2. Dry Garbage 832 ; ] landfill site

- . Al activities shall be.in resonance with th
1927), Forest {Conservation) Act, 1980 (

..~ (53 of 1972), and special notification publi
 Environmental Statutes and Instruments.

- This Consent to Establish is issued onl

 housing and traditional ro :
. ‘on Forest Lands and the material is not expo
- There shall be no felling of trees whether o

and/or in the vicinity of lake, Dissolved Oxyge

Othei' Conditions (During construction phase}):- _
e provisions of Indian Forest Act, 1927 (16 of

69 of 1980) and Wildlife (Protection) Act, 1972
shed for area wherever applicable and alf the

y for New Constructipn/Déveloping Construction

Project purposes.

- No quarrying activities shal be commenced in the area unless appropriate permissions
.are obtained for a limited

quarrying material required for construction of local residentia!
ad maintenance work, provided that such quarrying is not dene

rted to the outside area.
n Forest, Government, Revenue or Private

lands except as per prevailing Rules.

Extraction of Groundwater for the project shall require prior permission of the Stafe

Ground Water Authority or other relevant authorities, as applicable;

Near the activities that are related to water (like activity of water parks, water sports)
n shall not be less than 5 mg/liter.

in order to ensure that the water from this project do not enter into outside environment,

the nallas crossing the township/complex premises, shall be lined, covered and made
water tight by the applicant within the premises with intermittent inspection of chambers
following good engineering practices as per the regulations of local body.

The Applicant shall prepare management plan for water harvesting, roof-water
reclamation, water/storm water conservation and implement the same before handling

over of complex for occupation.
Applicant shall provide fixtures for showers, toilet, flushing and drinking should be of low

flow either by use of aerators or pressure reducing devices or sensor based contro!

gregation of solid wastes. into biodegradable

and non-biodegradable components. The biodegradable - material shall be recycled
through scientific in-house composting (i.e vermi-composting facility within premises)
with the approval of local body. The proper demarked area shall be identified for
collection & storage of MSW properly which, shall be finally disposed off at approved
Municipal Solid Waste landfill site of local body environmentally acceptable location and
method. it is clarified that the term solid waste includes domestic, commercial, and
garden wastes, but does not include hazardous and blo-medical wastes. The activities of
bio-composting and engineered landfill shall be as per the Municipal Solid Waste (M&H)

Rules, 2000. :
Applicant shall be responsible to take adequate precautionary measures as detailed in

this consent.

The Applicant shall draw plans for the se

3/~
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The applicant/generator shall be responsible for safe and scientific collecton
transportation, treatment and disposal of Bio-Medical Waste as per the provisions made
under the Bio-Medical Waste (Management & Handling) Rules, 1998. Any activity as
defined under BMW (M&H) Rules has to obtain a separate Authorization from

Maharashtra Pollution Control Board.
For disinfections of waste water ultra violet radiation shall be used in place of

chiorination _
Vehicles hired for construction activities should be operated oniy during non peak hours.

Ready mixed concrete used in building construction should apply separately for consent

from the Board.
The applicant, during the construction stage shall provide

Seplic tank and soak pit of adequate capacity for the domestic effluent generated due to

workers residing at site.
Proper loading and unloading of construction material, excavated material and its proper

disposal as per MSW (M&H) Rules 2000.
Cutting of trees is not permitted, however in unavoidable conditions necessary

permission from the local body shall be obtained. .
Green beit of 33% of the open space shall be developed.

The Applicant shall comply with all the provisions of, the Water (Prevention and Control

~ of Poliution) Cess Act, 1977 (to be referred as Cess Act) and Rules as Amended, 2003

and Rules there under; -
The daily water consumption for the following categories shall not exceed, as under

FromULB From other sources

() Domestic ‘
(In CMD} (In CMD)
- a) Domestic _ 428 NA
b} -Make up water for NA NA
- Swimming peol
NA

¢} Make up for Flushing 232

d) Agriculture/Gardening 59 NA

CONDITIONS UNDER AIR (Prevention & Control of Pollution) ACT, 1981: -

The Applicant may install 10 nos. of diesel generating sets (DG Set) of capacity
(300KVA X 2nos) (225KVA x 2nos) (200KVA X 3nos) (160KVA x 2nos) (75 KVA)
each and shall be equipped with comprehensive control system as is warranted with
reference to generations of emissions and operate and maintain the same continuously
s0 as to achieve the level of pollutants to the following standards: -

Standards for emissions of air Pollutants

i) | SPM/TPM Not to Exceed 150 | mg/Nm°®
24 | Kgfday

i) | SO2 (DG set) | Not to Exceed

The following measure shall be taken.
Adequate mitigation measures shall be taken to control emissions of SO,, NOx, SPM,

RSPM.
Applicant shall achieve following Ambient Air Quality standards.
1 | SPM | Notto Exceed (Annual Average) 140 | pglim’
. Not fo Exceed (24 hours) 200 | pg/m?
2 |80, Not to Exceed (Annual Average) 60 ug/ m*
Not to Exceed (24 hours) 80 lpg/m’ ;
3 | NO, Not to Exceed (Annual Average) 60 Iug/m’ f
: Not to Exceed (24 hours) 80 jugim’ 4
4 | RSPM Not to Exceed (Annual Average) 60 [pg/m’ B
Not to Exceed (24 hours) 100 | pg/m’ o
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The Applicant shall observe the following fuel patterns

No. Type of Fuel Quantity
1. Diesel LDO 342Ltrs fHr !
The Applicant shall erect the Chimney (s) of the following specifications )
No. Chimney attached to DG Height above roof top of the
. L building in which it is installed.
1 DG sets 3.0, 2.5, 2.0, 2.0 & 1.5 mtrs each

(300KVA x 2nos) (225KVA x 2nos)
(200KVA x 3nos) (160KVA x 2nos)
(75 KVA) '

. acoustic treatment of the room shall be designed fo

.- -for meeting the ambient noise standards, whichever
‘muffler with insertion loss of 25 dB(A) shall also be provided. The measurement of

“insertion loss shall be done at different points at 0.5

use of the Board's staff. The chimneys shall be nu

Conditions for DG Sets: -

Noise from DG Sets shall be contn

room acoustically.

Applicant should provide acoustic enclosure for control of noise. The acoustic enclosure/
r minimum 25 dB(A) insertion loss of

is on higher side. A suitable exhaust

olled by providing acoustic enclosure or by treating the

meters from acoustic enclosure/

room-and then average. - :
The Applicant shouid make efforts to bring down noise leve! due to DG Set, outside the
uirements by proper setting and control measures.

premises, with ambient noise level req
installation of DG Set must be strictly in compliance with recommendations of DG set

manufacturer, 7 _
ntenance procedure for DG Set shall be set and

A proper routine and preventive mai ‘
manufacturers, which would help to prevent noise

followed in consultation with the DG

Jevels of DG Sets from deteriorating with use. -
The DG set shall be operated only in case of power failure. The applicant shall make

arrangement for regular electrical power.
The Applicant shall not cause any nuisance in the surrounding area due to operation of

DG sets.
in case of problems, the D.G. set shall not be operated until it is set back to satisfactory
positiof.
. Other Conditions:
he chimney and facilities such as ladder, platform

The Applicant shall provide ports int

etc for monitoring the air emissions and the same shall be open for inspection to/and for

mbered, as S-1, S-2 etc and these

shall be painted/ displayed to facilitate identification.

Water spraying shall be done on ground fo avoid fugitive emissions.
Construction material shall be carried in enclosed vehicles during constriction activities.

Conditions for Utliities like Kitchen, Eating Places etc: -
The kitchen shall be provided with exhaust system chimney with oil catcher connected to

chimney through ducting.-

The toilet shall be provided with exhaust system connected to chimney through ducting
The air conditioner shall be vibration proof and the noise shall not exceed 68 dB (A).

The exhaust hot air from A.C. shall be attached to Chimney at least 5 mirs. higher than
thie nearest tallest building through ducting and shall discharge into open air in such way

that no nuisance is caused to neighbors.
es for control of noise levels from its own

The Applicant shall take adequate measun
sources within  the complex (residential cum Commercial) in respect of noise to less
than 55 dB(A) during day time and 45 dB(A) during.the night time. Daytime is reckoned

as between 6 a.m. to 10 p.m. and Nightfime is reckoned between 10 p.m.to6a.m.
Construction equipments generating noise of less than 65/90 db(A) are permitted.

No construction work is permitted during nighttime.
Bi-



15
CONDITIONS UNDER HW (M, H &TM) RULES, ‘2‘008:

6.
{i) The applicant shall handle hazardous wastes as specified below: N
Sr.No. | HW as per Type of Waste Quantity Disposal |
Schedule-| !

Industry Shall not generate any type of Hazardous Waste

The authorization is hereby granted to operate a facility for collection, storage, transport

and disposal of hazardous waste.
The applicant shall certify that the bricks used in construction are manufactured using the

7. , _
' ash from Thermal Power stations if it is within a radius of 100 km. from Thermal Power
Plant and submit the names of bricks manufacturer. ,
The applicant shall obtain Consent to Operate from Maharashtra Pollutlon Control
Board before commissioning of the project.
The apphcant shall adopt environment friendly technology in development of the project

10.  The applicant shall take the proper remediation measures to ensure that the ground
‘water and soil contamination is prevented and follow due dfhgence at the construction

(ii)

slage.
11.  The applicant shail use fly ash based material/products as per the provisions of fly asi
o Nofification of 14.08.1999 and as amended on 27.08.2003.
12, Energy conservation measures like -installation of solar panels for lighting the area
outside the building should be integrated part of the project design.
This Board reserves the right to amend or add any conditions in this consent and the

13.
. same shall be binding on the Applicant;
The applicant should not take any effective steps for lmplementatlon of the project

14,
© before obtaining. Environment clearance as per EIA Notification, 2006 and

~ amendment thereto
This is issued pursuant to the decus:on of Consent Committee of the Board in its

15,
' rmeetlng held on 24" December, 2010 and approval of Hon’ble Chairperson of Board

16. The applicant shall submit Bank Guarantee of Rs. 10.0 Lakhs towards the comphance
of consent conditions at Regional Office, MPCB, Navi Mumbai within 15-days.

17.  The capital investment of the project is Rs. 282.87 Crores.

Member SeCretary

To,
M/s. IRAISSA Developers Pvt. Ltd,

*Bhumiraj Hills”, Plot No: 3,4,4-A,

Sector-30 & 31, CBD _Belapur, Navi Mumbai — 400614

Copy to- ‘ ‘
1. Regional Officer, MPCB, Navi Mumbai - He is directed to obtain necessary Bank
Guarantee from the applicant and ensure compliance of consent conditions

2. Sub Regional officer, Navi Mumbai-l, MPCB,
3. Chief Accounts Officer, Mumbai, MPCB,

Recelved consent fee of.- '
Amount DD No. Date Drawn on
Rs.2,82,870/- 003971 13/07/2010 Axis Bank
Rs. 100/- 003975 14/07/2010 Axis Bank

4. Cess Branch, MPCB, Mumbai. 5. Master file.



MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 4010437/4020781
14037124/4035273
Fax v 24044532/4024068 /4023516

Email : rohg@mpch.gov.in
Visit At :  hetpi//mpch.gov.in

Sion Circle, Sion {E),
Mumbai - 400022

Kalpataru Point, 3rd & 4th floor, Sion- Matunaa
Scheme Road No. 8, Opp. Cine Planet Cinema Newr

Infrastructure /Red/LSI e 2060 462
Consent order No: Format1.0/BO/RO-HQ/UAN:-633/CE/CC- Date-|2/C2 12019
To,

M/s. Bhumiraj Builders Pvt Ltd,

Formerly known as Iraisaa Developers Pvt. Ltd,
“BHUMIRAJ HILLS”

Plot No. 8, 4, 4-A, Sector -30 & 31,

CBD, Belapur, Navi Mumbali.

Subject: Consent to Establish (Revalidation) for Building/Construction Project.
Red Category.

Ref :Minutes of Consent Committee meeting held on 14/09/20186.
Your application Dated: 01/05/2016.

For: Consent to Establish (Revalidation) for Building/Construction project

under Section 26 of the Water (Prevention & Contro! of Pollution) Act, 1974 & under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization
under Rule 5 of the Hazardous and Other Wastes (M & TM) Rules, 2016 is considered

and the consent is hereby granted subject to the following terms and conditions
as detailed in the schedule I, I1, II1 & IV annexed to this order:

and

1. The consent is granted for a period up to commissioning of the project or of 5

years whichever is earlier.

2. The proposed capital investment of the project is Rs. 282.87 Crs, (As per

Undertaking submitted by project proponent)

The Consent to Establish . (Revalidation) is valid for construction of Residential build
Project named as M/s. Bhumiraj Builders Pvt Ltd, Formerly known as Irais
Developers Pvt. Ltd,“BHUMIRAJ HILLS” Plot No. 3, 4, 4-A, Sector -30 & 31, CB

Belapur, Navi Mumbai. For total plot area of 52,200.00 Sq. Mtrs and total construcu

N
aa
D.

(€39

commencement certificate 1ssued by local body.
3. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

on

bujld up areg 1,38,167.61 Sq. Mtrs including utilities and services as per_construcii

Sr. | Description Permitted quantity | Standards to | Disposal
No. of discharge (CMD) | be achieved |
1. Trade effluent NIL NA NA

Schedule ~I | recycled and

municipal sewer

2, | Domestic effluent | 5756.00 As per 60% should be reused & |

remaining

should be discharged in

4. Conditions under Air (P& CP) Act, 1981 for air emissions:

b § o kb
1 DG Sets 300 KVA*2 1 As Per Schedule [} J
2. | DG Set 225 KVA*2 1 As Per Schedule {1
M/s Bhumiraj Developer. UAN:-633 [ Page ot




3. | DG Set 200 KVA*3 1 As Per Schedule -1 |
4, DG Set 160 KVA*Z 1 As Per Schedule -1 !
5. DG Set 75 KVA 1 As Per Schedule 11 :

6. Conditions under Solid Waste Management Rules, 2016: B

i‘;‘_ Type Of Waste Quantity & UoM | Treatment | Disposal k
1 Wet garbage 1,511 KgDay owWC Used as Manure — T T
2 Dry garbage 832.0 Kg/Day - Segregate and Hand over toﬁf;)—c;r‘ )
Body for recyclin o I
3 STP Sludge 86.0 Kg/Day Used as Manure B

¢. Conditions under Hazardous and Other Wastes M & TM) Rules, 2016 for
treatment and disposal of hazardous waste; NIL.

7. The Board reserves the right to review, amend, suspend, revoke ete. this consent
and the same should be binding on the industry. i

8. This consent should not be construed as exemption from obtaining necessary [
NOC/permission from any other Government authorities.

9, Project Proponent shall comply the Construction and Demolition Waste
Management Rules, 9016 which is notified by Ministry of Environment, Forest i
and Climate Change dtd.29/03/2016. - |

10. Project Proponent shall comply with the conditions stipulated in Environment :!
Clearance granted by GOM, vide no: SEAC-2010!CR-459FPC-2 dtd. 31/05/2011. "

11. Project Proponent ghall submit an affidavit in Board’s prescribed format within
15 days regarding the compliance of conditions of EC/CRZ clearance and Cto E.

12. Project Proponent ghall install online monitoring gystems for BOD, TSS and flow
at the outlet of STP. _ |

18. Project Proponent shall provide Organic waste digester with composting [acility
or Biogas digester with composting facility.

14. Project Proponent shall carry out construction work within validity period of

EC/ CE and in case the project is not complete, PP shall not carry out
construction without qbtaining revalidation Environmental Clearance and or C

to E for remaining project. |

For and on behalf of the
Maharashtra Pollution Control Board

-

(E. Rgveng iran, IAS)

MemberfSecretary
N

Received Consent fee of -
Sy, No.  Amount (Rs)
565740.00

DD. No.
017566

Drawn On !
DFC Bank i ‘

28/01/2016

1. Regional Officer, MPCB, Navi Mumbai and Sub-Regiona! Officer. MIPOE Toa
Mumbai-I. -- They are directed to ensure the compliance of the consent conditions

9 Chief Accounts Officer, MPCB, Mumbai.

3. CCICAC desk- for record & website updating purposes.
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Schedule-I

Terms & conditions for compliance of Water Pollution Control:
1) A As per your application, you have proposed to install of Sewage Treatment Plants

2

3)

4

M/s Bhumiraj Developer. UAN:-633 Page d ol 6

(STP) with the design capacity of 600.0 CMD

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so
as to achieve the following standards prescribed by the Board or under EP Act, 1986
and Rules made there under from time to time, whichever is stringent.

Sr No. [Parameters Standards prescribed by
Board

JLimiting Concentration in
mg/l, except for PH

01 OD (8 days 27°C) [10

02 Suspended Solids 50
03 |cOD 100

C) The treated effluent shall be 60% recycled for secondary purposes such as toilet flushing
air conditioning, firefighting, on land for gardening etc and remaining shall be
discharged in to the municipal sewerage system.

D] Project proponent shall operate STP for five years from the date of obtaining occupation
certificate.

The Board reserves its rights to review plans, Specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant should abtain prier consent of the Board to take steps to
establish the unit or establish any- treatment and disposal system or and extension or
addition thereto

The industry should ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance of
standards and safety of the aperation thereof.

as contained lmthe sald act.

Sr. | Purpose for water consumed " Water consumption
no. | quantity (CMD)
1. Domestic purpose Totai - 719,

i
Fresh water — 428. |
Recycled water 291, |

The Applicant shall provide Specific Water Pollution control pystem as per the
conditions of EP Act, 1986 and rule made there under from time tl‘ nmc




Sched ule-1t

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to install the Air pollution control
} and to observe

(APC)system and also proposed to erect following stack (s
the following fuel pattern-

Sr. Stack APC Height  Type Quantity LUOM

No. Attached To System in Of Fuel
Miars.

DG Set 3.0
(300 *2 KVA) .
2. DG Set 5.0
(225*2 KVA) | Acoustic
3. DG Set enclosure 3.0 HSD
(160 *2 KVA)
4. DG Set 3.0 ,
(75 KVA) L |

* Above roof of the puilding in which it is installed.

2. The applicant should operate and maintain above mentioned air pollution
control system, S0 as to achieve the level of pollutants to the following
standards.
e —
-

[Particulate matter [ Not to exceed . [150 mg/Nm?. ]

3. The Applicant should obtain necessary prior permission for providing addimenal

control equipment with necessary specifications and operation thereof or alteration oF

replacement alteration well before its life come to an end or ercction of new pollution

control equipment.
The Board reserves its rights to vary all or any of the condition in the conment o e

any technological jmprovement 0T otherwise such variation (including the change ol
any control equipment, other in whele or in part is neces Lary)-

\J
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chedule-1H
ils of Bank Guarantees

Compliance | Validity
! Date

Sr. | Consent Amt of BG Submissio | Purpose of BG
No. | (Cto Imposed n Period Period
E/O/R) -
--=-NA.--- .
o
UAN:-633 Page S of' 6
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Schedule-IV
jons:
The following general conditions shall apply as per the type of the industry.

1) The applicant shall comply with the conditions stipulated in Environment Clearance granted
by GOM, vide no: SEAC-ZOIOICR-459!'TC—2 dtd. 31/08/2011.

9) The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

3) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
environmental protection Act 1986 and Solid Waste Management Rules, 20 16 and E-Waste
(Management) Rules, 2016.

4) Drainage system sha!l be provided for collection of sewage effluents. Terminal manholes
ghall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal manholes.
No sewage shall find its way other than in designed and provided collection ayaterm

5) Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission gtandards and should be operated only
during non-peak hours.

¢) Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or
by treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic
enclosure/ acoustic treatment of the room should be designed for mimmum 20 di
(A) insertion loss or for meeting the ambjent noise standards, whichever 15 on
higher side. A suitable exhaust muffler with insertion loss of 25 dB (A) shall also
be provided. The measurement of insertion 1ss will be done at different points at
0.5 meters from acoustic enclosure/room aund then average.

¢) The industry shall take adequate measures for control of noise levels from its
own sources within the premises in respect of noise to less than 55 dB(A) during

day time and 45 dB(A) during the night time. Day time 18 reckoned between € a.m.
to 10 p.m and night time is reckoned between 10 p.m to 6 a.m.

d) Industry should make effortg to bring down noise level due to DG set, outside
industrial premises, within ambient noise requirements by proper sitting and
control measures.

¢) Installation of DG Set must be strictly in compliance with recommendations of DG
Set manufacturer.

f) A proper routine and preventive maintenance procedure for DG set shoula b~
and followed in consultation with the DG manufacturer which would help
prevent noise jevels of DG set from deteriorating with use.

@) D.G.Setshall be operated only in case of power failure.

h) The applicant should not cause any nuisance in the surrounding area due to
operation of D.G. Set.

i) The applicant shall comply with the notification of MoEF dated 17.05.2002
regarding noise limit for generator sets run with diesel.

7) Solid Waste — The applicant shall provide onsite municipal solid waste processing =vstem
& shall comply with Selid Waste Management Rules, 2016 & E-Waste (M) Rules. 2016,

8) Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

9) The treated sewage shall be disinfected using suitable disinfection method.

10) The firm shall submit to this office, the 30th day of September every year. the environment
statement report for the financial year ending 31st march in the prescribed Form-\ as put
the provision of rule 14 of the Environmental (Protection) Second Amended rule 109

11) The applicant shall obtain Consent to Operatg from Maharashtra Pellution
Control Board before commissioning of the projept.

M/s Bhumiraj Developer. UAN:-633 Page 6 of' b




Annexure - C

Covernment of Maharashtra

File No.: SEAC 2010/CRAS9/TC.2
Emvironment depantment,

Roum Ne. 217, 2™ fleos.
Mumtralayy Anngxe,

Mumbai 400 0132

Date: 31 Junuury, 2011

To,

Ms. traisay Developers Pyt Lad,
D-2, Big Splash,

Sector—- 17,

Vaxhi, Navi Mumbai
Muhanishtra

Subject: “Bhumiraj Hills"™ at Sector 30 & 31 Belapur, Navi Mombhai by As. | Iraison
Developers Pvt. Ltd. - Environmentul clearance regarding.

Sir.

This has reference 10 yous communication dated 16" May, 2016 on the above mentioned
subject. The proposal was considered as per the EIA Nolification - 2616, by the State Level
Expert Appraisal Committee, Muharashtra in its 29" meeting und decided 1o recommend the
project for prior énvironmental clearance to SEIAA. Information submilied by you has heen
considered by Stutc Level Environment Impact Assessment Authority in its 31 meeting held on
26" Novembes, 2010, ‘

2. Itis noted that the proposal is for grant of Environmental Clearunce for “Bhimmirgg Ll a
Belipur, Sector30 & 31, Navi Mumbai by Mis. Traisua Developers Pvl. Lid. SEAC gonsichned the
project under screening category 8(a) us per EIA Notification 2046,

Beief Information of the project is summarized as below-

Name of the Project | : | “Bhumiraj Hills”

Project Proponent . | M/s. Jraisua Developers Pvt, Lid.

Location of the |: | Plot No. 3, 4 und 4-A. Sector 31 & 31. Belupur, Tehsil: Nievi

USRS S—

project Mumbai, District : Thane B
| Type of Project : | Construction Project
Total Plot Area : | 53,2000 sq.m. ) i
Proposed Total built | - | Built-up Areu as per FS1 Permissibie: 7908450 Sy rol.. )
| up ares Construction Buili-up Arca; 1,38, 167.61 Sq. mi; j
Estimated cost of the { : | § 23295 Cr |
praject L
No. of Buildings . | Proposed project is Residentisl and Commerciab  Development

Project which comprises:
1. Residential:
» 9 Buildings: Stilt + 13 floors,
e 13 Buildings: Stilv + 14 {loots.
s  One Building having G + 2 floors.
2, Commercial:
s | Building huving Gr. + 7 lovrx

l——




Water Requirement: 719 m/day
Fresh water: 428 m/day; Recycled water: 291 m'fday
§uurct: NMMC / Recycled water

Wastewaler generated: 275 m'/day. Waste waler generuted form the proposed project will b
treated in two sewage reutment plams

Capacity of STP: 600 m3iday. SAFF Technology shall be used for sewage treaiment,
Treated waler will be used for flushing, gardening and excess treated water will be disposed 0
NMMC sewer line.

Rain water Harvesting: _ .
o The rain witer shull be rechurged through 6 0os. of Multiple ring wells. 3 Nos. of
absorption Pits and 5 Nos. of bore wells. This will help o increase the ground water table.
o  Excess water will be disposed into Municipal storm waler crutn.
e 4 posof RWH tadk of towh capacity 3 m3 will be provided.
o Ground Waler Authority ‘shall be conslted tor finulization of approprivle rainwaicT
hurvesting technology.

Storm water drainage

o Natural water drainage pattern: The land is contoured Jand having siopc frans NW o SE.
« Quantity of siorm water: .74 ™ Sec.
e Sizeof SWD LU m'/sec

Solid Waste Generation: Debris: 55860.00 m: Excuvation quuntily - 30714.73 ft.‘lfz

o Thix material shall be used for back filling snd leveling of the plot aml remaining will be
disposed 10 authorized sites.

» Topsoil shill be preserved and reused with in the sile jor lundscaping.

Qperation Phase:

o Dryquantity - 832 kyday

e Wel quantity - 1311 Kg/duy

« STP Studge: 56 Kg/dey

Disposal:

o Wl garbage will be treated in a Vessel Composiing (OWC} und the dry garhage witl bo
handed over o authorized recyclers.

e Waste oil which is generated due 1o USBEC of DG seis shall be stored  and
subseguently given (0 the authorized hazardous Wasie mangemu il HEOHCKS recogpized
by MPCB '

e Dricd shudge from STP will be-used a5 Manure

Energy:
o  Power requisement Connected Loud: g257 KW: Maximuin Demunds . 3500 KW, Source ol
Power: Local Authority

DG Séts :

e 10} Nos. of D.G. Sets of wial capacity of 25 KVA (2 aos of 3K KVA. 2 Nos, of 250

KVA, 3 os of 200 KVA, 2 nos of 160 KVA and | o of T3.KVA capacily yshult be provided
for esscntiul load in case of power {ailure.

i




Energy Conservation:

Annual Power N

. tal KWH fyeur =
Consumption Tatal KWH /yen - E
Total construction BUA in $Q. Meter L3R 167.R15gmL. i
Average Consumption per Sq. m per Year KWH ¢ Si;-m. 114

Y ear withoot saving _ |

Total engrgy saving kwhiyr _ RS s
Average Consumption per Sq.m per Year KWH 7 Sq.m 10y

Yuae wilh saving - |

1. Use of CFL tubes and bulbs 10 suve energy.

2, Use of solar hot water system,

3, Usc of capacitors. \
4. Use of proper size of equipments, Cables, elc.

Green Belt Development: \
R, G. Arca: 849136 sq.mtr., | 145 Nos. of new trees will be planted,

Tialfic Management:
Parking arew: $3450.00 Sq. m.. Provided: Wi?h nos.

Environmental Management Plan: construction phase: T 4.21 lukbs Operation Phase: Totl
capital cost for EMP shall be 2 351,70 Lakhs and O & M for EMP shall be T 68.27 likhs

3. The proposal has baen considercd by SEIAA in its 314 meoting & decided 1o acvord
environmental clearance 10 the said projest under the provisions of Eavironment Tmpict
Assessment Notification. 2006 subject 1o implementatian of the fuflowing terms and vonitions :-

(i} Project proponent clarified through its leiter th the plol doesn't come under funncl
of Nuvi Mumbai International Airport Authority. Locul usthorily should cisure this
while approving the plans.

iy  There will beno discharge of surplus treatcd elMuent 1o the ncarhy nalk.

(i) This environmental clesrunce is issued swhject W land use verlication. Lowd
authority ! planning authority <hauld ensure this. This environmental clearunce issued
with respect to the environmental consideration and it does nal mean that State Level
Impact Assessment Authority (SEIAA) upproved the proposcd kind use.

(iv)  Project proponent shall ensure completion of STP. MSW dispasat Jaciliy. green it
development prior 1o occupation of the buildings, Ne physicul accuption o
allotment will be given unless all above caid environmental infrastructure is instatled
snd made funciional including water requirement in Pacs 2. Prioe certificigion lrom
appropriate suthority shall be obiained.

(v} Local body should ensure that no occupation certificate will be issucd prion w
operation of STPIMSW site wilh due permission of MPCT. Physical possussion
should be given anly afier comptletion of enviroamental & othee infrasiructure for
which development charges vre being collecied by tocal body.

(viy  The height, Construction built up area of proposcd cansiruction shall be insccordance
with the existing FSKFAR norms ol the urbvan foeal body & it should ensure the wane
along with survey number before upproving leyout plan & belor according
commencement cerlificate 10 propused work. ULB should iilse ensure (he zoning
permissibifity for the proposed project us per the approved development plan of the

4_"':"’.33.'
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(vit}

{viii}
{ix)
{x)

 (xi)

(xii)
{x3ii)
(xiv)
(xv)
{xvi)
(xvit)
{xviii}
(xii:’}
(xx)
{xxi}

(xxif)

(xxili}

(xxiV)

“Consent for Estublishment” shall be obisined from Mahurashiva Poltuting € AN
Bourd under Air and Water Act and a copy shall be sybmited ta the Eavirosment
depariment before starl of any construction work at thu site.

All requircd sanitary and hygienic measurcs should be in place belore slarting

‘cristruction activities and la be maintsined throughout the constructios phase.

A First Aid Room will be provided in the project both dutimyg euenstruciion
operation of the project. ' '
Provision shall be made for the housing of construction Tabour within the site with all
necessary infrastructure and facitities such us luel Tar covking, mobile Wilcls. mabile
STP, safe drinking wuter , medical health care. créche e,

Adequate drinking water and sanilary Yacilities should he provided fog - copsifuction
workers st the site, Provision should be mude for mobile toilets. The safi disposal of
wastewaler and solid wastes generated during the construction phise shouk! be

ensured.

Arrangement shall be made that waste water and storm water do noi get mixed
All the topsoil excavated during consiruciion activities shauld he sigviee for use in

horticulture { tundscape development within the project site.

Additional soil for jeveling of the proposed site shall be gencrated within the sites (e
the extenl possiblie) so hat natural drainage Sysem of e argt is profecied sl
improved. _

Green Bell Development shall be carricd ou considering CPCU puidetines induding
selection of plant species and in consultation with the local DFOY Agriculture Dupt.
Disposal of muck during construction phase should nt create any adwerse effect on
the - neighhoring communities and be disposed Wking the nooessary precautions for
generul safety and heulth sspects of people, only in approved sites with the approval
of competent authority.

Soil and ground waler sumples will be tesied 10 ascerlain that theee-ds no thieas o
ground water quality by lenching of heavy metals and ather JOXIC contaminins,
Construction spoils, including bitaminous mulgrial and other hagzardous fatyrials
st not be ailowed to-contaminate walcrCouses and the dumpsites forsuch male riul
must be secuted so that they should not feach inte 1he ground waler.

Any hazardous waste generated during construction phase. should bu dinpesedd 1 i

per upplicable rules and norms with pecessary approvals ol the Maharishtr Pullution

Contro) Board.
The dicsel generator sels Lo be used duting construction phusc. should be kow sulphus

~diese! type and should conform Lo Eavironments (Protection) Rules prescribed favane

and noise emission standards,

The diesel required for operating DG sets shall be stored in pnderground ks and o
required, clearance from concern wuthority shall be taken.

Vehicles hired for bringing consicuclion materind 1w lhe i shoutd he in goad

condition and should have a poliution check verificaie and shouk! conferm Lo
pplicable uir und noise emissian slyndurds and should be opetited only during non-

peak houwrs. _

Ambicnt noise levels should conform 10 residential sandards both during day and
night. Incremental pollution loads on the ambicat uir amd poise guality should be
closely manitored during cansirucrion phase. Adeguate MCasyres should e made 0
reduce umbiem air and noise level during construction phase. s i [o canfom to the
stipuluted standurds by CPCB/MPCB,

Fiy ash should be used as building material in 1he construClion s per the pruvisians

of Fly Ash Notification of September 1999 and smended us 00 37ih Augusy, 2003
(The sbove condition is spplicable.anty if the prajeet site is toviied within the 1HIKm
of Thermal Power Swutions).

«d



{xxv) Ready mixed concrele must be used in buildiag construction. _
{xxvi) The approval of competent authority, shall be obtained Ry strgctoral sufety of the
buildings due to any possibie earthquake, adequacy of fire I‘.ighli‘ﬂg_cqui;imcm (o[
per-Natinnal.BuildingCndc including meusures (fom lighting.

(xxvii) Starm water cantrol and ils re-use us per CGWB and BIS stamhirds Vor varioos
applicalions. _

{xxviii)Water demand during construction should be reduced by use of pre-mixed congrese,
curing ugents and other best practices referred.

{xxix) The ground water tevel and its quatity should be manitored segulardy in consuation

' with Ground Water Avthosity.

{xxx) The installation of the Sewage Treaiment Plani (STP) should be corlifivd by an
independent expert und a teport in this regard should be sahmined (o the Minisiry
before the project % a_:ummissioncd for operation. Treuted cffluenl emuanating (rom
STP shall be recycledirefused 1o the maximum extent possible, Treatment of e
pruy water by decentralized treatment should be done, Discharge- of unused el
afflucnt shall conform 10 \he norms and standards of the Muhurshisg Pollutin
Cantrol Board. Necessary meusures should be made 1o miligate the odour problem
from STP. '

(xxxi) Project proponent shall ensuse completion of §TP, MSW disposul [pcilily prior 10
accupation of the buildings and should obtain completion certification twr thuse
systemy/uspects from MPCB.

(xxxif) Local body should ensure that no.occupation vertilicuiion is issyed provr 1 operation
of STPIMSW site eic, with due permission of MPCB: _

(xxxiii)Permission fo draw ground water shall be obluined frone the competent Authoriny

_ prior 1o canstruction/ope ration of the project.

{xxxiv)Separation of gray and black water should be done by the use of dwal plumbing lim
tor scparation of gray und black water.

(xxxv) Fixtures for showers. witel Nushing and drinking should be of fow Tkow cither by use
of aerators or pressure reducing devices or sensor hased control,

{xxxvi)The solid waste generated should e properly collecied and segregated. Wes garbage
should be composted and dryfinert sotid waste showld be disposed off 10 (he approved
sites for fand filling afler recovering recyclable materiul

(xxavii) Use of gluss may be reduced up to 4)% 10 reduce the electricity consamption and
Joud on airconditioning. 1 necessary. use bigh quality double ghos with speciul
reflective couting in windows.

(xxxviii) Roof should meel preseriplive requirement a% per Encrzy Conscvativn Building
Code by using appropriite thermal inslation material to fulfill requirement

(xxxix)Encrgy conservation measures like instattation of CFLs /TFLs for the lighting the
areys outside the building should be integral part of the project design and showld he
in place before project commissioning. Use CFLs and TFLs should be propery
caltected and disposed offisent for recycling as per the prevailing gnidclincq‘mteﬂ of
the regulatory authority to avoid mercury contamination. Use of solar pancls may be
done 1o the extent possible like instlling solar strect lighig, cominn solar walr
heaters system. Project proponent hould install. after checking feasibitily, solr ples
hybrid non conventional energy sousce as source of energy.

()  Dicsel power geoerating sets proposed as source of hack up power for clevators wnl
common arcy iHlumination during operation phasc shoultt be ol enclosed 1y aml
conform ta rules made under the Environmcnt (Projcction) Act. {9%a. The heght of
stugk of DG sets should be eaqual 10 the heighs oceded for the cambingd capacity of afl
proposed DG sets. Use low sulphur dicsel. The location of the DG scts may be
decided with m consultation witlt Maharsshira Poilution Control Bourd.




(xii}

Noise should he controtied to ensure that it does nol excecd the pruscrited standards.
During nighttime the noise levels measused al the boundary of the bailding shalt he
restricted 10 the permissible levels 10 comply with the prevalent reguikalioms.

(xlii} Traffic congestion near the engry und exit points from the rouds adjoining 1hy proposed

(xhiii)

{xtiv)

{xiv)

(xIvi)

project site must be avoided. Parking should te fully internalized and no public space
should be utilized.

Opague wull should mect PrESCrptive requirement ay e Encray Consenvation
Building Code, which is proposed 1o .be mundatory for adl aie-conditioned spices
while il is aspirational for aon-ir-conditioned spaces By wse 0f appropriate herml
insukation material 1 fulfill requirement

The building should have adequate distance betweun them o allow mevemeatl oF
fresh uir und passage of natural light, air and veatilation

Regular supervision of the above and other measures For monitaring should he in
place all through the construction phuse, S0 3% 1o avoid  digturbunce W e
surroundings. ‘ | |

Under the provisions of Environment (Protection) Act. 1986, legul avtion shafi
initialed against the project proponent if it was found that consituction ol the projedt
has been started without obtaining environmentul clcarance.

(x)vii) Six monthly monitoring reports should be submisted 10 the Depuriment i MPCD.

(xIviii) A complete set of ull the documients submilled 1o Depurtment should e forwarded 16

(xtix)
i
(i}
(lii)

(iiid)

{liv)

(v}

{Ive}

the MPCB

In the case of any change(s) in the scope of the projeci. the project would regaire o
fresh appraisal by this Department, ‘

No land developmient ¢ construction work prelimimiry of wtherwise refating b the
project shall be tuken up without obluining due clearance Tram mespective authorilies.
A scpurile enviromment management cell with quadified stafl shull be set up o
implementation of the stipulated environmental saleguurds,

Separate funds shall be allocated for implcmentation of environmentul proection
measures/EMP along with item-wise breaks-up. These cost shall b included as parl
of the projeet cost. The funds earmarked for the SAVIFOmMen! PIOWCLon Measires
shall not be diverted for other purposes und year-wise expenditure should teparied 1
the MPCB & this department.

The project munagement shall advertise al leust in 1wy 10cal nevepupen widcly
circulated in the region around the project. one of which shall be i the marathi
language of the local concerned within seven days of issuc of ihis Tetter. informing
that the groject has been accorded enviroameninl clearance and copies o) cleure
fetter are available with the Msharushira Pollation Controt Bourd aml may wlso
seen 4t Website ul htm;f{cgvis.muham.s‘h’tw.gm-,_i_n.

Project management should submil half yearly comphiance feports in respevt ot the
slipulated prior environment clearance lerms and condilions in hard & safi copies 10
the MPCB & (his department, on 1* June & I December of cich calcmbar yar.

A cupy of the clearunce lener shall be senl by praponcat 1o the concerncd Municipal
Corporation and the Jocal NGO, if any, from whom suggestipns/repiesuntations, 1
any, were received while processing the proposal, The clearunee léter shadl also be
put on the website of the Company by Lhe proponeat.

The proponent shatl upload the stutus of corpliance of the stipulated EC conditions.
including resulls of monitored data on their wehsite and shall updlate the some
periodically. 1t shal) simultancously be sent 10 the Regionul Oftice of MoEF, 1!
respective Zonal Office of CPCB and the SPCB, The criteria potlutint feveds numely
SPM. RSPM. $0O; NOx (ambicat levels as well as stuck emissions) or critical
seclorai parumclers, indicated for thc project shull he mononed and displisyed at a
convenient location near the main gale of the compuny in the public doimain,



(lviiy The project proponent shall also submil six manthly reports on the stius of

-compliance of the stipulated EC conditions including resulls of monilaned daki {huxth
in hard copies a5 well as by e-mail) W the respective’ Regianal Office of MoEF. the
respective Zowal Office of CPCB and the SPCB.

(lviii) The environmental statement for each fimancial vear eading 3% March in Farm-V as

is mandated to be submilted by the project proposeat 1o the concerned Stale Pollution
Control Board as prescribed under the Environmem {Prowation) Rules. ({17 T Y
amended subsequently, shall ulso be put an the website of the company wlong with the
smtus of compliance of EC conditions und shall abso be sent to thie mospeetive
Regionul Offices of MoEF by eomail.

(tix) The environmental clearance is being issued withoul prejudice w the vl s

pending in the court of luw amd i does por mean thul project proponent his Aot
iolated any environmental laws in the past and whaterer decision of the Hon'ble
court will be binding on the project proponent. Henee this, clearance dacs aal give

immunity 10 the project propotent in the case filed against him,

Project propancnt shoald submit exaclly same documents far approvul of building plans lo
ihe concern suthority as per the documenis submiiled 1o ke SEIAA for prioe
Environmental Clearance

Project proponent shall not make any chiunge in Luyout Plan’ Muster Plan submilicd W the
Authority without its prior permission and shall submit approved fayour plan 0
Deparimen! before commencement of construction work.

1 case of submission of fulse document und non compliance ol stipulied coniligions,
Authority/ Environraent Depuniment will revoke or sespendt the Environmertial Clearance
withoul uny intimation and initiale appropriale legal action under Environmental
Protection Act, 1986,

The Enavironment depariment reserves the right to add any stringent condition ocie revinke
the clearsnce if conditions stipulated wre nol implemenied 1o the satisfacian ol the
depariment o for that matser, for uny other adminisiralive reéason,

Validity of Environment Clearance: The environmeniat clearance accorded shall by
valid for a period of 5 years.

In case of any deviation oF alteration in the projest proposed trom these: subimitied 1o this
depariment for clearance, o fresh reference should be made fo 1he deparlment 10 ussess the
adequacy of the condilion(s) imposed and (o, incorporake sdddifionsl enviroomentul
protection messures sequited, if any.

10. The sbove stipulations would be enforced among others under the Water (Prevention and

‘Controt of Poflution) Act, 1974, the Air (Prevention and Control of Pollution Y Act, 1981,
the Environment (Protection} Act, 1986 and rules there under, Hiszardous Waskes
{Munagemen and Handling ) Rules, 1989 and its amendinenis. the public Liability
Insurance Act. 1941 and its amendments.




!l Any appeal aguinst this environmenty) elearance shyll lic with the Nasicnal Envirommeatl
Appeliate Authority, if preferved, wiitia 30days us prescribied under Seetion 1 of the
National Environmental Appellate Act, 1997,

(Vulsa R iir Bjizh)
Sccretary, Envigbnment
depariment & MS, SEIAA

Copy to:

L. Shri. Ashiok Basak, 1AS (Retd.), Chairman, SELAA. 3112, Charleville, *A- Rowd,
Church gate, Mumbii- 400 (120, Muhurashtra,

2. Shri. PM.A Hakeem, 1AS (Retd,), Chairmun. SEAC. Slugmu” Kotearam Roud,
Calicut- 673 006 Kerlu, -~

3. Additional Secretary. MOEF., *Paryavaran Bhawan' CGO Complex. Lodhi Roxd,
New Delhi - 111510 ' -

4. Mcmber Secretary, Maharashira Pollution Control Board. with requess to display o
copy of the clearsnce.

§. The CCF. Regional Office. Ministry ol Environment and Fonest {Reginnal Office,
Western Region, Kendriya Puryuvaren Bhavan. Link Road No- 3. E-5. Ruvi-Shatkar
Nagur, Bhopul- 462 (116). (MP).

6. Regional Office, MPCB, Nuvi Mumbai.

Collector, Thane,

o~

Commissioner, Navi Mumbai Municipal Corporation,

O

=

IA- Division, Monitoring Cell, MOEF. Parysvarun Bhavan, CGO Complex.. Lodii
‘Road. New Dethi- -3, '

). Direcior (TC-1), Dy. Secretary (TC-2). Scientisi- 1. Environment Department.

11, Seleet file (TC-3).



STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

SEIAA-2019/CR-35/SEIAA.
Environment Department
Room No. 217, 2™ Floor,
Mantralaya,
Mumbai- 400032,
Date: 26.02.2019.

To :

M/s Iraisaa Developers Pvt Ltd.,

D-2, Big Splash, Sector-17,

Vashi, Navi Mumbai.

Sub : Revalidation of Environmental Clearance for Bhumiraj Hills at Plot No 3,4 &
4A at Sector 30 & 31, Belapur, Navi Mumbai, M/s Iraisaa Developers Pvt Ltd.

Ref : 1.  Application for revalidation dated 11.01.2018.
2. Minutes of 157™ meeting of SEIAA dated 21.02.2019.
3. Earlier EC letter no. SEAC-2010/CR.459/TC.2, dated 31.01.2011.

With reference to above subject matter, it is noted that, you have received
Environment Clearance dated 31.01.2011.You have further applicd for rcvalidation of
Environment Clearance for said project within validity of the aforesaid EC vide above ref.(1).
Your proposal for revalidation was considered in 157" meeting of SEIAA held on 21.02.2019
and as per decision taken in the meeting, the environment clearance granted vide above ref.
(3) is revalidated for a period up to 29.01.2025,

The terms and conditions stipulated in the EC letter dt. 3!.0}/2@7 vide above ref.
(3) shall remain the same, /

,/0,_. -

Aiil Diggikar)
Prikciple Secretary
& Mcmber Sccretary, SEIAA
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AFFIDAVIT

\ | Bhupendra M. Shah designation Director of M/s. Bhumiraj Builders Pvt. Ltd an
Authorized by the board of Directors to submit an undertaking to comply with

the following statutory provisions and conditions in respects of compliance of
environmental norms.

1) We Undertake to comply with all the conditions stipula
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2) We undertake to not to take any effective steps prior to obtamfng
Environment Clearance

3) Total plot area and Built-up area in Environment Clearance and in the
application to consent to establish is same as per Architect plan (Name &
address of architect) in case of any change in project we will apply. freshG 3;..

}‘ e

consent to Establish & Environment Clearance ' oy, St
o g w;ﬁ

4) The location of the project dose not violate any locational restrictions for
the time being in force and that I/We have obtalned the necessary

locational clearance from the competent authority.

(Architect Sighature)

(Name & Address of Architect)
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MAHARASHTRA POLLUTION CONTROL BOARD
Sub Regional Office - Navi Mumbai-|
hone : sm—c i n, or,
gy o DAL

Visit us at :- htpp//mpch.gov.in Navi Mumbail 400 614
e-mail : sronavimumbail @ mpcb.gov.in

VISIT REPORT
Date: ,_<3\ 06)20\ 9
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PAmexure - E

(Published in the Gazette of India, Extraordinary, Part-1I, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14™ September, 2006

Notification

S5.0. 1533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India', unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Unien Cabinet on 18" May, 2006 and the procedure specified in the notification. by
the Central Government or the State or Union territory Level Environment lmpadi
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation
with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification.
was published in the Gazette of India ,Extraordinary, Part 11 section 3. sub-section (id vade
number S.0. 1324 (E) dated the 15" September ,2005 inviting objections and suggestions from
all persons likely to be affected thereby within a period of sixty days from the date on which
copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response lo the above
mentioned draft notification have been duly considered by the Central Government:

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v} of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the notification number S.0. 60 (E) dated the 27" January, 1994, except in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projet.
activities or the expansion or modernization of existing projects or activities listed i the
Schedule to this notification entailing capacity addition with change in process and o
technology shall be undertaken in any part of India only after the prior environmentul
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

'Includes the tesritorial waters



(¢)] (2) & { {4) l &
3 Building /Construction projects/Area Development projects and Townships |
8(a) Building and >20000 sq.mtrs and #(built up area for covered
Construction <1,50,000 sg.mtrs. of | construction; in the case of

projects built-up area# facibities vpen o e see
will be the aclivily aneo
8(b) | Townships  and Covering an area > 50 ha| "All projects under Ilemi
Area Development and or built up area| 8(b) shall be appraised as,

projects. >1,50,000 sq .mtrs ++ Category Bl
Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Bivkech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5¢e). 5(1).
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior environmental clearance, individual industries including proposed industrial
housing within such  estates /complexes will not be required to take prior environnientl
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must  have a clearly identifiecd management with the lepal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the
complex/estate).

18
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LR CF] Navi Mumbai
TR GTeRT Municipal Corporation

e A FEEd, YT E-L, Head Office : -PlotNo. 1,
ey iV WS, T S, TG, Near Kille Gaothan, Palmbeach, Junction
i a4t ey, st e - Yook, Sector 154, C.B.D. Belapur, Navi Mumbai- 400 614

Foadt : 02R-20UE Bovo /% // VWY Tel : 022 - 2756 7070 / 1/2/3/4/5
EPT: 0RI-FOUBFOLN / ET IR T Fax : 022 - 27573785 [27577070

No. NMMC/TPQ/ADTP/2.G 7 8 /2019,
Date:- O\ fo-1] ')_gﬂ

To
Hon’ble Collector,
Collector and District Magistrate Office, Thane

Opp Thane District Court,
Court Naka, Thane (West) - 400601

sub : NGT Application No. 305/2019 filled by /s. K. Kumaj. Conscious Citizen
Forum v/s. State of Maharashtra in respect of cutting of hill terrains and
trees in Massive Scale at Parsik Hill at Belapur, Navi Mumbai.

Ref: 1) Your Letter No. Retigut/Gau.Kha./Te-2/Kavi-370/290 dated 15/10/2018
received by this office on 26/06/2019.
2) Letter No. NMMC/Admn/Asta-9/1499/2019 dated 21/05/2019 received
from Deputy Commissioner (Administration), NMMC.
3) Letter No. NMMC/E.E. (Env)/778/2019 dated 12/06/2019 received from
Executive Engineer (Environment), NMMC,

Sir,

With reference to above, a Meeting was held on 27/06/2019 in under Chairmanship
of Hon’ble Collector and District Magistrate Office, Thane. Ini the Meeting Hon’ble
Collector directed NMMC to send its report on the subject and further NMMC vide its
letter dated 02/07/2019 has submitted its repott however, MPCB vide its mail dated
03/07/2019 has requested NMMC to give report in English, accordingly report in English
is as follows:

1) CIDCO vide its Lease Agreement dated 05/09/2008, 16/06/2008 and 27/04/2009 has
allotted Plot No. 3, 4 & 4A in Sector-30/31, GES, (Agroli), CBD Belapur under 12.5%
Scheme for Residential and Commercial purpose to Shri. Govind Narayan Puranmal
Mundada and Others from Village bearing Wagivali, District-Raigad in lieu of
acquisition their land.

D
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The above referred 1and bearing Plot No. 3 and 4 admeasuring 50,500 sq. mts has
been transferred to M/s. Traissa Developers. Further Plot No. 4A has been allotted 10
M/s. Iraissa Developers vide Tri-Partite Agreement dated 27/04/2019. The Lease Hold
.Rights of these lands has been transferred to M/s.Iraissa De’Velopers pvt. Ltd by
CIDCO vide Tri-Partite Agreement dated 20/04/2009 and 04/05/2009. The Total area

of the plots is 53.200 sq. mits with a permissible FSlof 1.5.

2) As per the provisions of Development Plan {Copy enclosed) sanctioned by State
Government in 1979, the land bearing Piot No. 3, 4 & 4A, Sector-30/31, GES, (Agroli),
CDB Belapur is falling in Residential Zone and therefore, NMMC vide its
Commencement Certificate dated 24/07/2009 has issued Development Permission with
an FS1 of 1.5 for residential built up area of 67523.51 sq. mts. and commercial built up

area of 11710.48 sq. mts, Total built up area of 79233.99 sq. mts.

3) NMMC vide its letter dated 18/03/2017 has revatidated Commencement Certificate up
to 19/01/2018 and has been further revalidated till 18/01/2019 vide its letter dated

24/01/2018.

4) CIDCO vide its letter dated 26/05/2017 has permitted leasee changing his company
name from M/s. Iraissa Developers Put. Ltd., to M/s. Bhumiraj Builders Pvi. Lid.,

5) NMMC vide its revised Commencement Certificate dated 02/06/2018 has issued
Development Permission on the plot with a residential built up area of 8084.516 sq.
mts. and commercial built up area of 601.414 sq. mts, Total built up area around
8685.930 sq. mts.

6) NMMC vide its Certificate dated 28/02/2019 has issued Part Plinth Completion
Certificate to the Building No. 2, 3 & 4 on land under reference.

7) The NMMC vide its revised Commencement Certificate dated 02/05/2019 has further
issued Development Permission for an additional area of 4239.44 sq. mts, Total
12925.373 sq. mts buiit up area.

8) Environment Department, Government of Maharashtra vide its letter dated 31/01/2011
has accorded Environment Clearance to the development permission proposal on land
bearing Plot No. 3, 4 & 4A for a validity of 5 years. Thereafter Environment



-

9)

Department vide its letter dated 26/02/2019 has extended the validity of Environment
Clearance further up to 29/01/2025. As per conditions of Environment Clearance, it has
been observed that the project proponent is tequired to give six monthly reports to
respective regional offices of MoEF and respective zonal offices CPCB and MPCB
MOEF regarding compliance of conditions of Environment Clearance. Further the
information regarding the environment statement of each financial year has to be
submitted by the project proponent to the MPCB, MOEF every year. Therefore,
Environment related issue is being monitored by MPCB with regard to Environment

Clearance.

Deputy Commissioner (Garden), NMMC vide his letter 01/07/2019 has submitted his
report as directed by Hon’ble Collector, Thane in the meeting held on 27/06/2019.
Accordingly Garden Department in their report. (copy enclosed) has stated that “Land
owner M/s. Bhumiraj Builders Pvt. Ltd,, has not made any application regarding
shifting / cutting of any tree in the project on the land under reference to the NMMC’s
Tree Authority and therefore, Tree Authority, NMMC has not issued any permission
for tree cutting and shifting in this project. In view of the complaint under reference,
the Garden Department, NMMC has made a site visit to the project under reference and
no tree cutting is observed on site.

10)Hon. National Green Tribunal (NGT) in its Order has stated cutting of hill and trees

cutting in Parsik Hill area near Belapur. However, the Parsik Hill range extends from
Belapur till Digha in vast arca. Therefore Revenue Department, Thane may confirm
whether the complaint reference site comes under Parsik Hill range or not,

Submitted for information.

Yours,

Asst, Director of Town Planning,
Navi Mumbai Municipal Carporation.

Encl: As Above

Copy for information to The Regional Officer, MPCB, Navi Mumbai.
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CIDCO/LAND/12.5%/2019 / ¥9 04 DATE: 03.07.2019
To,
The Regional Officer,
Maharashtra Pollution Control Board,
Raigad Bhawan, 7" Floor,
Sector-11, CBD Belapur,
Navi Mumbai-400614.

SUB: NGT Application no. 305/2019 filed by Mr. K. Kumar, Conscious
Citizen Forum V/S State of Maharashtra in respect of cutting of hiil
terrains and trees in Massive scale at Parsik Hill at Belapur, Navi Mumbai.
REF: District Mining Officer, Thane, Letter No. Yee/.@./2-2/& 371/
2018, dtd 15.10.2018.

With reference to above mentioned subject conscious citizen forum had filed
complaint about cutting of hill terrain and trees in massive scale at Parsik Hill, Belapur,
Navi Mumbai to the National Green Tribunals (NGT). With reference to this complaint,

the NGT has given following order:

“Grievance in this letter, which has been treated as an application is against cutting

of hill terrains and trees in massive scale at Parsik Hill at Belapur, Navi Mumbai

Maharashtra adversely affecting the environment.

Let the Maharashtra State Pollution control Board (MSPCB) the District
Magistrate, Navi Mumbai and the Principal Chief conservator of Forests, Maharashtra
jointly look into the matter, take appropriate action in accordance with law and furnish a

factual and action taken report in the matter within two months.



NGT ordered that, pollution control board (MSPCB), District Magistrate, Navi
Mumbai Municipal Corporation and the Principal Chief Conservator of forest,
Maharashtra in co-ordination with each other to submit the report within two months.

In respect of above subject, meeting was held in the chamber of District Collector,
Thane on 27.06.2019. It was decided to submit the report to the MSPCB with reference to

this information regarding actions taken by CIDCO is as follows.,

Above 60-83-8 H.A. land waghivali village was acquired for the Navi Mumbai
Project from Land owner Mr. Jugalkishor Hanumanbaksh Mundra. While acquiring land
Award was declared in the name of Shri. Mr. Jugalkishor Hanumanbaksh Mundra and
others. Compensation and Possession receipt is in the name of Mr. Jugalkishor
Hanumanbaksh Mundra. Also in record of Gaav Namuna no. 7/12, the name of Mr.
Jugalkishor Hanumanbaksh Mundra is recorded (Shown). With reference to his acquired
land, plot was allotted to Mr. Jugalkishor Hanumanbaksh Mundra and others under scheme
of 12.5%. The Award was declared in 2002 according to land acquisition rules 1894.

In respect of acquired {and, Agreement to Lease of Plot no. 3, Sector-30/31, Area
9600 sq.mtr., Plot no. 4, Sector-30/31, Area 40900 sq.mtr. and Plot no. 4A. Sector-30/31.
© Area 2700 sg.mir. was executed on 11.09.2008, 16.06.2008 and 22.04.2007 respectively.

According to Navi Mumbai Development Plan, Plot no. 3, 4, 4A, Sector-30/31,
Belapur comes under Survey No. 18, 19, 20 & 53 and this land is notified as Residential
Zone. Copy of Navi Mumbai Development Plan is attached for reference.

As per Google Image of the year 2003, 2005 & 2007 no Green Forest was found

under above mentioned Plots. Similarly, according to recent Google Images of the year
2015 to 2019 no Green Cover as scei under aforesaid Plots. Copy of Google Images is

attached for ready reference.

— A —

Addl. Chief and Land Survey Officer (Thane)

C.C. to..

Collector, Thane
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Retigat/T-2/NGT/Kavi- /2019
Dated :- 05 /Q7L . '

To,
Regional Officer,
Maharashtra Pollution Control Board,
Raigad Bhavan, 7% Floor,
Sector 11, CBD Belapur,
Navi Mumbai- 400614.

Subject - Application No. 305/2019 Filed by Mr, K. Kumar
Conscious Citizen Forum V/s State of Maharashtra before
Nationa! Green Tribunal in respect of cutting of hill
terrains & trees in Massive Scale of Parsik Hill at Belapur,
Navi Mumbai.

Ref- 1) Your E-mail Dated 18/6/2019
2) Your E-mail Dated 03/7/2019

With reference to your E-mail Dated 18/6/2019, meeting of conccrned
departments was held on 27/06/2019 at collector office thane. As per discussion in the
meeting it was decided that concerned departments should submit their report to
Maharashtra Pollution Control Board for further compliance and submission to
Hon’ble National Green Tribunal, Principal Bench, New Delhi.

Along with the action taken report from respective departments. Tahsildar,
Thane have submitted report on 05/07/2019. As per his report the excavated quantity
of minor mineral is being used on the construction place, hence as per the Govt.
notification dated 11/05/2015, no necessity of recovery of royalty from the Bhumiraj
Builder. Hence, Tahsildar Thane disposed off the matter as for as the notices issued to
the said builder are concerned. You are requested to consolidate the report from all

departments and prepare consolidated report at the earliest.
1\‘—/

{M’ -\‘ 0.C Sign By AddL Collector Thane For Addl. Coellector Thane
W

Encl- Report of Tahsildar, Thane dated 5/7/2019.
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s TH
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST

FORFST DIVISION 02, B
e-400 6
.4} Hahndur Shastri Marg. Marathon Circle, Naupada, Than
- 25421373,
e ree O T il llycI'lrhnlnc’fgmahaforcu.gov.in —
Leier Sub: NG Original Application no.305f2019
K.Kumar Concious Citizen Forum.
VERSUS
State of Maharashtra & Ors..
No. Desk-1/20/Land/ 1905 of 2019-20
Thane-400602, Dated: 28 June, 2019
To.
Regional Officer,
Maharashtra Pollution Control Board,
Raigad Bhavan, 7" Floor,
Sector 11, CBD Belapur,
Navi Mumbai — 400614.
Ref. :- 1. Your Office letter no MPCB/RO/NN/90510FTS-0234

Date 10.05.2019.
2. Districc  Mining  Officer  Thane’s letter  no.
Retigut/Gau.Kha./T-2/Kavi/370, Date 15.10.2018

Along with letter reference no.1 this office has received the complaint of K.Kumar
Concious Citizen Forum. The complaint mentions area of Plot-4, Sec.30,31, Parsik Hill. Navi
Mumbai. The said area is not a forest area and is not under administrative control to this division.

However, it is submitted for kind information that, the total area of Parsik Hill is divided
between two municipal corporation i.e. Navi Mumbai & Thane. The forest area within the limits
of these municipal corporation is in jurisdiction of Thane Forest Division.

Hon’ble High Court, Mumbai has passed an order dated 25.10.2013 in PIL No. 1, 35,
36/2007 regarding encroachment in Thane District. As per the order of Hon’ble High Court,
Mumbai the encroachments, where ever found on the forest land in the area of Parsik hill , has
been removed with the help of Police department and municipal corporation. The details of the
encroachment removal in last seven years is given below —

Qeanned hv MamSeranner
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The arc which was handed over to CIDCO has not been disforested till today and the
legal status of this arca is “Reserve forest and Protected Forest. Out of these area, some area hasf
been distributed 1o the project uffected people for stone quarries by CIDCO. The legal status (.)
distributed area is “Reserve/Protected Forest”, A proposal was submitted to divert some of this
arca for quarrying operations under Forest Conservation Act 1980 and was subsequently
approved by MOEF , Government of India. The details of diverted area is as given below —

Sr. No, | Village Survey No. |Area (Ha.) |Legal Status

l Pawane 163 21.23 Reserve Forest

2 Bonsari 132 30.81 Reserve Forest

3 Shirvane 323/A 18.59 Reserve Forest

4 Turbhe 387 47.74 Reserve Forest

5 Kukshet 1183 19.70 Reserve Forest
Total 138.07

The stone quarrics mentioned above had received formal approval for five year vide
Central Government letter n0.8-33/99-FC, dated 28.09.2001. In the year 2006 CIDCO had
submitted the proposal for renewal of these quarries, the approval was received for a period of
20 years vide Central Government letter no.8-33/99-FC, dated 05.06.2006. The entire area is
in possession of CIDCO and is managed and controlled by CIDCO.

After approval from the Government of India ,the agreement was made between quarry
owner and CIDCO for 10 year which came to end in the year 2016. As on date these quarries are
closed for want of environmental clearance.

(Dr. Jitendra Ramgaokar)
Deputy Conservator of Forests,
Thane Forest Division, Thane

Copy to
1. Collector Thane
_ District mining officer, Thane
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